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In the court of City Judge/ JMIC (Duty Magistrate) Srinagar 

 
Case No. Nil 

Filing No. Nil 

Date of Institution: 23.05.2020 

Date of Order: 25.05.2020 

 

In the case of:- 

Mohammad LateefSofi S/o Ghulam Ahmad Sofi 

R/o Nawab Bazar, Srinagar and 

 

Javeed Ahmad Mir S/o Hafizullah Mir 

R/o Awabtabawan Dag Kadal. 

      Applicants 
    Through: Adv. Rukshanda 

on whatsapp M.No.9906170029 

  Versus 

 

  UT of J&K through S.H.O P/S Soura, Srinagar. 

        Non-applicant 
      Through: APP Mohsin Khan 

      on whatsapp M.No.9419004843 

In the matter of:- 

Application for release of vehicles bearing registration 

number JK 04C-6334 (Scooty) and DL6CS-9144 

(Santro). 

______________________________________________________ 

CORAM: Amit Kumar Gupta/JO Code: JK00112 

      

ORDER 

 

1. The instant application has been filed on 23.05.2020 through 

virtual mode (whatsapp) by the applicants through their counsel 

namely Advocate Rukshanda License No. 08/12 seeking release of 

vehicles bearing registration number JK04C-6334 (Scooty) and 

DL6CS-9144 (Santro) alleged to have been seized by the police of 

Police Station Soura, Srinagar.  

2. The application was forwarded to learned APP through 

virtual mode on 23.05.2020 for submitting police report however, 

learned APP could not file the same till today morning as 
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according to him police of P/S Soura was not responding to him. 

Hence, the matter was brought to the knowledge of learned CJM 

Srinagar, whereafter police report was submitted by the police of 

Police Station Soura, Srinagar. 

3. The police report was forwarded to learned APP (through 

virtual mode) for filing objections which were also filed through 

the same mode. 

4. The contents of police report reveal that on 07.05.2020 an 

information from a reliable source was received in P/S Soura that 

at 90 feet road near Hotel Mughal Darbar a Santro car being driven 

in a fast manner bearing registration No. DL6CS/9144 (hereinafter 

referred to as offending vehicle)by its driver Mohd Lateef Sofi S/o 

Late Ghulam Ahmad Sofi R/o Nawab Bazar Srinagar from 

Pandach 90 feet road towards Lal Bazar hit a Scooty bearing No. 

JK04C/6334(hereinafter referred to as affected vehicle)coming 

from opposite direction which was driven by Javaid Ahmad Mir 

aged 55 years S/o Hafizullah Mir R/o Ellahibagh and caused 

accident due to which the driver of the Scooty got injured and the 

pilon rider of the Scooty namely Mst. Farooqa Begum W/o Javaid 

Ahmad Mir R/o Ellahibagh Srinagar also got injured who were 

removed to SKIMS Hospital by the passersby for medical 

treatment. The accident occurred due to rash, negligent and fast 

driving of Santro car by its driver. 

5. Upon receipt of this information FIR No. 43 of 2020 was 

registered in the said Police Station for commission of offence 

U/Ss 279, 337 IPC and investigation was started during which both 

the vehicles involved in the accident were seized and the 

documents of the offending vehicle were also seized.However the 

documents of affected vehicle were not seized. The photography 

and mechanical examination of both the vehicle was conducted and 
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report was obtained. Both the vehicles are currently kept in the 

premises of P/S Soura.    

6. Learned APP has although filed objections yet he has not 

objected to the release of vehicles. However, it has been submitted 

that the vehicles may be released in favour of their respective 

owners on supurdnama on the condition that they would not 

change the condition of vehicles and shall produce the same before 

the Court as and when asked to do so. 

7. Since both the vehicles involved in the accident i.e. 

offending and affected vehicles have been parked in open at Police 

Station Soura and no fruitful purpose shall be served by keeping 

them in Police Station particularly when they are prone to misuse 

and deterioration. So, the Santro Car bearing No.DL6CS/9144 and  

Scooty bearing No. JK04C/6334 seized in FIR No. 43/2020 

registered by the Police of P/S Soura U/S 279, 337 IPC are ordered 

to be released on supurdnama of registered owner or their duly 

authorized attorney on the following conditions; 

a) That the original R/C, I/C of the erring Santro Car and D/L 

of its driver shall be retained by I.O; 

b) That two set photocopies of R/C, I/C of the affected Scooty 

and that of D/L of its driver shall also be retained by the I.O; 

c) That the supurdars shall not ply the vehicles in question 

henceforth in contravention of the restrictions imposed by 

the competent authority in view of COVID-19 pandemic. 

d) That the supurdars shall not dispose of or change the colour 

or condition of the vehicle in question till further orders and 

e) That the supurdars shall produce respective vehicles in 

question as and when directed by the court or I.O.  



 

File No. Nil, Mohammad Lateef Sofi&anrVs UT of J&K  Page 4 of 4 

8. Copy of the order is sent through virtual mode to Officer 

Incharge Police Station Soura through learned APP for compliance 

and to learned counsel for applicants for information. 

9.  The learned counsel for the applicant is directed to furnish 

hard copy of the application and documents produced by him 

(through virtual mode) as and when the normal function of the 

court would start. 

10. The application is accordingly disposed of and the same 

shall be consigned to records after its due compilation. 

 

Announced today on 25
th
May 2020 through virtual mode from 

residence. 

 

 

 

                    (Amit Kumar Gupta) 

             City Judge/JMIC 

     Duty Magistrate, Srinagar 

    JO Code: 00112 
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